FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

SENIOR BUILDERS LIMITED

Having A Multiplex Theatre Complex And Commercial Centre Project At Noida
(Under Regulation 36A (1) of the Insolvency and Bankruptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
1. [Name of the corporate debtor along with SENIOR BUILDERS LIMITED
PAN/CIN/LLP No. CIN: U70101DL1996PLC082239
PAN: - AAACS9920J

2. |Address of the registered office Registered Office: 1/1, Shanti Niketan,
New Delhi - 110021

3. |URL of website Not Applicable

4. |Details of Place where majority of fixed Assets|Plot No. 55, Block-BW, Sector-32, Noida

are located admeasuring 4332 sq. meters.

5. |Installed capacity of main products/ services |Land owing company M/s MMT
Amusement Parks Private Limited (100%
subsidiary of corporate debtor) entered
property development agreement with
M/s Senior Builders Limited. The
allotment/ lease of Land owing company
was cancelled by NOIDA Authority in the
year 2005 and the said cancellation has
been challenged before Hon'ble
Allahabad High Court vide WRIT-C No.
56336/2005 and the same is pending.

6. |Quantity and value of main products/ services |Corporate Debtor had total revenue of Rs.

sold in last financial year 45,970 as per last audited financial
statements for F Y 2017-2018.
7. |Number of employees/ workmen NIL
8. |Further details including last available financial| May be obtained by sending an email to
statements (with schedules) of two years, ibc.seniorbuilders@gmail.com
lists of creditors, are available at:

9. [Eligibility for resolution applicants under May be obtained by sending an email to

section 25(2)(h) of the Code is available at:  |ibc.seniorbuilders@gmail.com

10. [Last date for receipt of expression of interest [26.05.2026

11. |Date of issue of provisional list of prospective [05.06.2026

resolution applicants

12. [Last date for submission of objections to 10.06.2026

provisional list

13. [Date of issue of final list of prospective 20.06.2026

resolution applicants

14. [Date of issue of information memorandum, [25.06.2026

evaluation matrix and request for resolution
plan to prospective resolution applicants

15. [Last date of submission of resolution plans  [25.07.2026

16. |Process email id to submit EOI ibc.seniorbuilders@gmail.com

17. |Details of the corporate debtor’s registration  [Not Available

status as MSME
Sd/-
VIVEK BANSAL
Resolution Professional
For M/s Senior Builders Limited
IBBI Reg. No.- IBBI/IPA-001/IP-P-01475/2018-2019/12249
Communication Address: SYNERGY INSOLVENCY PROFESSIONALS LLP
SCO0-134, 2nd Floor, Feroze Gandhi Market, Ludhiana-141001, Punjab
Date: 11.05.2026 Email For Correspondence: ibc.seniorbuilders@gmail.com
Place: Noida Email: Registered with IBBI - irp.vivekbansalca@gmail.com
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APPENDIXK -IV-4A - E-AUCTION-FUBLIC SALE NOTICE of IMMOWVABLE PREROFERTY/INES

E-AUCTIOM-5ALE NOTICE FOR S5ALE OF IMMOVEABLE ASSETS UNDER THE SECURITIEATION AND RECOMETRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST AT, SUHEE READ §WITH FROVISEO TO RULE B{#) OF THE SECURITY INTEAEST (ENFORCEMENT |} RULES. 0023 )

S aET Mg Gif.c- 0 Floos, Antrikah Bhawsn, 22 HAasturbe Gandil Marg, Nevw Oelbi-11 0001, Phamess-01 1-29 5511 11, 215511 F2, 237054874, Web-wwe, prbhousing.com
B.0.DELHE 2nd Floar, U198, Shakarpur, Main Vikas Mang, Defi—110002, B.0JANAKPURL: C-2721 Janakpun beanch, | 5T foor Abowe Bank of Baroda Mata Channan Devi Hoad
Dedhi 110G053.

Natcr is heneby given 1o the publc m generzl and m particular 1o the borrowords) & guarantoris) indscated in Colurnm mo-4 thal the: belew dcsurlhud:rnlnwahluPﬂ grt -jiESIi‘ffuz::ribul:lin Colurme no-0

mortgagedchamed o the Secured Creditor, the consiructive/Physscal Possession of whech has been taken {38 descabed in Cokima no-C) by the suihorized Officér of M/s PHB Hoasing Finance
Lim u:ﬂS—Jnuru Creditar, wall E sald pn fﬁg 15 W!-IEH . A5 15 WHAT 1S and U.‘I?Lﬁ YER T ﬁl‘: I% Eiglé" a5 par the details . mantioned  below,  Notice 5 ﬁ.irasb given ta

@ pnb Housing AIndiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

Home Loans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.
Branch Office: SHOP NO. S9, FIRST FLOOR, LAJPAT NAGAR, GT ROAD, NEXT TO PNB BANK, PANIPAT- 132103,

PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002] NOTICE FOR SALE OF

itmanes Lemoe § e oo

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify

i BPaat

! . liflr-"-jwﬁr|.5:l,.'l1'!{lr|_{|ﬁ§ rl's].'Luju;_li Heirs, Legsl Pepresanialive,  (wihether Kpown of LI'iIl‘G,iII’_I'.l.'IH. KEGUIarS), mlminisgﬂ' oris), ':'LJ"'LZI:SE{I[ISE'.__ assigres(s] of e respeclive- Bofrowers! IMMOVABLE PROPERTY/S MORTGAGED WITH INDIA SHELTER FINANCE CORPORATION (ISFC) (SECURED
its contents. The Indian r!'u:-_ﬁ :agr-:ln:ﬁfl |h.=:|n_.':ELu CSERa) a8 %ﬂ nl._a:il:f ﬁn.?ydt-ed T%&?E%EHHEnlulmnEn-h unEgl !:%E;-SIE] -!-hd_ 3] drle- el h;.'ﬂmt_arns: ] nrr:'.‘a]al_lnﬁntl‘f-‘.ules. 2002 amendan a5 on cate, Hor datailed tarms and CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
Express (P) Limited cannot canditans of the sal, please réder fo e link providid in MYs ousing Finance milﬁn /securcd credilor's website Le, www.pnbhousing.com. : OF SECURITY INTEREST ACT, 2002
) g e e B oy il Eﬁﬁg p,nnphﬁ ' "“nff“;mm il ﬁT 'ﬂ%ﬁ.ﬂli of | Bid Tncr. I'ﬁg Eg" g‘i,; o _F::,‘#Eﬂf"" Notice is hereby given to the publicin general and in particular to the borrower(s), co borrower/s and guarantor(s) or their legal heir/s
be held responS|bIe for such hmf[ff_ R IE:IJL h? i = T'ﬂl {RF 6115} '} |!.| of Bid |1 F Al ma & Tima (.} nse I @y representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, the possession of
MHET10007103 Satish Rs. PhysicallProperty No- Shop No LGF -12 On_Lower] RS, Az, 127052026  Rs.  |15-05-2026, | 28-05-2026, | Unknown Buidder which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 29-05-2026 (on “AS IS WHERE IS”, “AS
contentg, nor forany loss or ?Eﬂ%ﬁ%‘.ﬁﬂilasﬁmaémf ;ﬁq@?ﬂuﬁ F':',sﬁfs' f.‘,"ﬂ'ﬂéﬁlrg?'nrfgfg":”"ﬂ&pﬁﬁgﬁmggﬂgﬁgﬁ?ﬁﬂ 17.58.000 | 1.75,600 10,000 12% g::: DI%‘!.DI'IDDPF'T:I W.I.?d'“ﬁﬂ:i-_»ﬁﬂ?d IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below mentioned Borrowers, Co-
damage incurred as aresult of T ) Miall Narmed Ag City Mall To Be Construciad On : ' Gatieh Gupal vs Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below. The sealed envelope containing
transactions with companies Side Moo 3, Gector -12 Fardabad Haryana- . Fri Hausing the EMD amount for participating in Public Auction shall be submitted to the Authorized Officer of ISFC on or before 28-05-2026 till
- COMPaAnIes, Ll e et 5 PM by EMD /Payment will be DD/ Cheque / RTGS/NEFT at Branch/Corporate Office. ~ SHOP NO. S9, FIRST FLOOR, LAJPAT
advertising inits newspapers Aigh, 8.0, TARAKPURE | & 31032021 | o | Ao 307 Pert Endbir v s Drarpu| " e . 530 PM | Ga00PM Loan Account No. and Name of Date Of Type of Possession | Reserve Price,
or Publications. We therefore Oeharadun, Ltarzkhand, Inde-249165. Borrower(s)/ Co- Borrower(s)/ Demand Notice (Under Constructive/| Earnest Money
*Together with the further interes! @18% p.a. as applicable, incidental expanses, cost, charges elc. imcurred upto the date of payment and/or roalization thereol. ** To the best knowledge and Guarantor(s)/Legal Heir(s)/Legal Rep. Amount As On Date Physical)

recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers

intormation of the authorzed Gificer of PHE Housing Finance Limited, there are no piher encumbrances) claims in respaci of above mentionad immovable/zecwered ascels except what iz disclosed
inthe Column Mo.-K. Furlher such epcumbrances 1o be calered/paid by the suecessiul purchaserbidder 8t kis/her end. The prospective purchasen|s)/bidders ars reguesied 1o independently
aspartain the veracity of the menlioned encambrances. (1.} 45 an date, here i3 no grder restraining andor cowt mjunction PNEHEL he suforized Ofcer o PREHFL Trom seiing, afenating andior
dizposing of iba above immovabde proparties’secured assets and stius is menfioned in colurmn no-K {2.) The prospoective purchasesbidder and interasiod parties may indepandentiy fake the
nzpection of the pleading in the proceedings/orders passed elc. d any, stated in colemn no-K. Including But mat limitad to tha Gile of the decuments ol tha title parfaining tharata avallable with the
PREHEL and satisly ihamsalves in a8 respects priod 1o submitling tendeshid apalication lorm or making Oitar(s]. The biddars) has 10 sign the teams and cordifions of 1his auction sang wilh the B
Farm, :1.1.] Flaase node that i terrms of Rule B(3) of the Sacurily Inlergst (Enforcement] Rules, 2002, the bidder{s ) tha parchaser & kgally bownd o deposit 25% af the amounl of 538 price, (inslesive ol
aamest money) onthe same day o nat lasarihan et working day. The sale may be canfirmad infavour of (biddar(s) enly attar recelpt of 25% of tha sala prica by the secured creditor in actordance with
Aule 942) of e Securty nterest (Edorcement) Rules, 2002, The remaineng T5% of the 5 sale conslderation amoont has fo be depogsited by the perchaser within 15 days’ rom the date o

LA11CLLONS000005006024/AP-10005298
MR./ MRS. DHANKAUR,MR./ MRS. RANBIR, |Eight Lakh Eleven Thousand One Hundred
MR./ MRS. SUDESH,MR./ MRS. KARAMBIR |Fifty One Paise Ninety Two Only)

Description Of Property: All Piece And Parcel Of Kanal 10 Marla Comprised In Khewat No.393Min Khatoni No. 430 Rect No. 35
Killa No. 5/4/1(0/10), Vide Jamabandi For The Year 2012-13 Situated At Vill. Panchi Jattan The Gannaur.

22-Sept-2022 ¥ 811151.92/-(Rupees Symbolic

Possession

Rs. 8,00,000/-
Rs. 80,000/-

: : acEnowhedgement of sale confirrnabon letier and in defaull of sech deposit, Be athorized oificer-shall fprfail e part payment of s3le consideraton armount within 15 s from the dage of expiry o - - i o
or otherwise acting on an ﬂannarnr;r[ﬁennn af 15 dayz mentionad in the sale confirmation sattar ard e Er:uerl;.'.-ancﬂred aszat =hadl be resald as parthe provissons of Sarfansa Act. (4.) M/ £1 india Private Limilod wanld be CHL100005131/AP-0809155 009.0I8-.2k(:‘24_ Rs'16740:(l (Rup:er Symbolic Es. 155’30688?1
d ti t i assisting the Authorised oflicer in conducting sale Ihrough an e-Auchion haﬂ:lj ity Corporate office al Plol No, 68, 3% Floos, Seclor 44, Gurgaon, Haryana 122003 Webszite - MR./ MRS. Kamla,MR./ MRS. Raju ne Lakh Sixty seven Thousand Four | Possession | Rs. 1,50,000/-
aavertisemen In any wvwew hankesuclticns.com For any assistance refaled to inspection of the property or ciaining the Bid Documents and for any Mhnquurl.rurlurr{:ul_sl:-radmn. you have io co-ordinate wilh Deapak Saini,MR./ MRS. Krishan Hundred Four Only)
manner whatsoever Ehah/Satish Chander, Toll Free Mo. - 1800120 8800, E-Mail: suctioné?pnbhousing com. iz authorized Perzon of PHEHFL or refar to weww. pnbhousing com.

Description Of Property: All Piece and Parcel of Kh No 40, 4(7-7), 5(8-0), 6(8-0),7(3-6)14/1(2-6), 15/1(2-13), Khasra No 41,
2(4-16), 10/2(8-18) Kitte 8 Total Rakba 45 Kanal 6 Marle ka 41/16308 Bhag bakdar Rakba 2 Marle 2.5 Sarsai area 68 Sqg. Gaj,
Gram Sondhapur Tehsil Panipat HR 132103 BOUNDARY:- East 52ft House of Sunny S/O Hari Chander , West- 52 Feet House of
Ramdhari S/O Antram, North- 12 Feet Vacant Plot, South 12 Feet Street

PLACE : DELHI-NCR DATE :- 11.05.2026 S0/-AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

POSSESSION NOTICE POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its
capacity as Trustee of Arcil-Trust--2025-014  (“Arcil”) under the Securitisation and Reconstruction of Financial Assets capacity as Trustee of Arcil-Trust--2025-014  (“Arcil”) under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”) and in exercise of powers conferred under and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”) and in exercise of powers conferred under
Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“said Rules”) Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“said Rules”)
issued a demand notice dated 13 OCTOBER 2025 , calling upon the borrower viz. BACHAN SINGH , GUDDI issued a demand notice dated 13 OCTOBER 2025 , calling upon the borrower viz. CHAUDHARY GARMENTS,0M
SINGH, AMIT SINGH having loan account no. PR01142636 the guarantors and the mortgagors to repay the amount, PRAKASH , BABITA DEVI having loan account no. PR01093226 the guarantors and the mortgagors to repay the
details of which are mentioned in the table below: amount, details of which are mentioned in the table below:

The borrower/guarantor(s)/mortgagor(s) having failed to repay the said amounts, notice is hereby given to the bor- The borrower/guarantor(s)/mortgagor(s) having failed to repay the said amounts, notice is hereby given to the bor-
rower/guarantor(s)/mortgagor(s) in particular and the public in general that the undersigned has taken possession of rower/guarantor(s)/mortgagor(s) in particular and the public in general that the undersigned has taken possession of
the underlying Immovable Property described herein below in exercise of powers conferred on him/her under Sub- the underlying Immovable Property described herein below in exercise of powers conferred on him/her under Sub-
Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules on “AS IS WHERE IS & WHATEVER Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules on “AS IS WHERE IS & WHATEVER
THERE IS BASIS” on the date mentioned below. THERE IS BASIS” on the date mentioned below.

Terms and conditions: 1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the
Branch/Corporate Office: Branch Office: SHOP NO. S9, FIRST FLOOR, LAJPAT NAGAR, GT ROAD, NEXT TO PNB BANK,
PANIPAT-132103. between 10.00 a.m. to 5.00 p.m. on any working day. 2) The immovable property shall not be sold below the
Reserve Price. 3) All the bids/ tenders submitted for the purchase of the above property/s shall be accompanied by Earnest
Money as mentioned above. EMD amount favouring “India Shelter Finance Corporation Limited”. The EMD amount will
be return to the unsuccessful bidders after auction. 4) The highest bidder shall be declared as successful bidder provided
always that he/she is legally qualified to bid and provided further that the bid amount is not less than the reserve price. It shall be the
discretion of the Authorised Officer to decline/ acceptance of the highest bid when the price offered appears inadequate as to make
itinadvisable to do so. 5) The prospective bidders can inspect the property on 27-05-2026 between 11.00 A.M and 5.00 P.M with
prior appointment. 6) The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of
the amount of purchase money/ highest bid which would include EMD amount to the Authorised Officer within 24 Hrs. and
in default of such deposit, the property shall forthwith be put to fresh auction/ sale by private treaty. 7) In case the initial
deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the

SI. | Borrower Name and Demand Notice Possession SI. [ Borrower Name and Demand Notice Possession Authorised Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day
No. Guarantors Date No. Guarantors Date or if the 15th day be a Sunday or other holiday, then on the first office day after the 15th day. 8) In the event of default of any
3 ; ; Borrower. E : ix Hundred payment within the period mentioned above, the property shall be put to fresh auction/ sale by private treaty. The deposit including
4. |Borrower. BACHAN Rs.10,39,104/- (Rupees Ten Lakh(s) Thirty Nine Thousand One 1. CHAUDHARY R§.12,15,6161 (Rupees Twelve Lakh(s) Fifteen Thousand Six Hundre 8th EMD shall stand forfeited by India Shelter Finance Corporation Ltd. and the defalting purchaser shail lose all claims to the
SINGH Hundred Four  Only) as on 17rd JULY 2025 7th MAY 2026 U Sixteen Only) as on 16rd July 2025 MAY 2026 roperty. 9) The above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the
Guarantors: along with future interest at the contractual rate on the aforesaid amount gARMEtNTS along with future interest at the contractual rate on the aforesaid amount Etat%tor%//- i othor duos k6 Sales /Prope:ty tax Electricity%%es and socicty duee frorﬁ tho respectiee departmen ts); e

i ith inci uarantors: i ith inci ’ s ; :
1. GUDDI SINGH | with effect from 18TH JULY 2025 together with incidental expenses, 1. OM PRAKASH W|tht efrf]ect fron: 17TH JULY 2025 together with incidental expenses, Company does not undertake any responsibility of payment of any dues on the property. 10) TDS of 1%, if any, shall be payable by
2. AMIT SINGH COSt.’ charges .etc. 2 BABITA DEVI cost, ¢ arges.e c. 202 the highest bidder over the highest declared bid amount. The payment needs to be deposited by the highest bidder in the PAN of the
Notice dated: 13TH OCTOBER 2025 ) Notice dated: 13TH OCTOBER 2025 company and the copy of the challan shall be submitted to the company.  11) Sale is strictly subject to the terms and conditions

DESCRIPTION OF PROPERTY:- Property Owned by BACHAN SINGH All that piece or parcel of
Immovable property Ward No. 29, Pole No.322, RC-307, Khasra No.185, Village Ganga Vihar, Khora
Colony, Pargana Loni, tehsil & Distt. Ghaziabad- Uttar Pradesh- 201309. That the above mention immov-
able property is bounded is as under EAST : Others Owner House, WEST : Other Property, NORTH :
House Of Kanwar Pal, SOUTH : Rasta 15ft wide

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are hereby cautioned that Arcil is in lawful
possession of the Immovable Property mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the bor-
rower/ guarantor(s)/mortgagor(s) or any person whatsoever, shall after receipt of this notice not transfer by way of sale,
lease or otherwise deal with/ alienate the Immovable Property, without prior written consent of Arcil and any dealings with
the Immovable Property will be subject to the charge of Arcil for the amount as mentioned above along with future inter-
est at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc. The
borrowers'/guarantors’/mortgagors’ attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said
Act, in respect of time available to redeem the above mentioned Immovable Property.

Place: UTTAR PRADESH Sd/- Authorised Officer
Date: 11.05.2026 Asset Reconstruction Company (India) Limited,Trustee of Arcil-Trust--2025-014

ASSET RECONSTRUCTION COMPANY (INDIA) LTD.

CIN No.: U65999MH2002PLC134884. Website: www.arcil.co.in;
REGISTERED OFFICE:- The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (W),
Mumbai — 400 028. Tel.: 022-66581300

DESCRIPTION OF PROPERTY:- Property Owned by CHAUDHARY GARMENTS : All that piece and parcel of immov-
able property House No. 529, area measuring 146.32 sq.mtrs out of Khasra No. 529, 524 situated in Vaka Muja Bathain
Kalan Ardh Nagriya Area Tehsil Chhata Distt Mathura Uttar Pradesh — 281 403 That the above mentioned immovable prop-
erty is bounded as under East - 15Ft Wide Road, West — Plot of Pooran, North — Plot of Seller, South - Plot of Seller.
The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are hereby cautioned that Arcil is in lawful
possession of the Immovable Property mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the bor-
rower/ guarantor(s)/mortgagor(s) or any person whatsoever, shall after receipt of this notice not transfer by way of sale,
lease or otherwise deal with/ alienate the Immovable Property, without prior written consent of Arcil and any dealings with
the Immovable Property will be subject to the charge of Arcil for the amount as mentioned above along with future inter-
est at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.

The borrowers’/guarantors’/mortgagors’ attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said
Act, in respect of time available to redeem the above mentioned Immovable Property.

Place: UTTAR PRADESH Sd/- Authorised Officer
Date: 11.05.2026 Asset Reconstruction Company (India) Limited,Trustee of Arcil-Trust--2025-014

ASSET RECONSTRUCTION COMPANY (INDIA) LTD.

CIN No.: U65999MH2002PLC134884. Website: www.arcil.co.in;
REGISTERED OFFICE:- The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (W),
Mumbai — 400 028. Tel.: 022-66581300

incorporated in this advertisement and into the prescribed tender form. 12) The successful bidder/purchaser shall bear all stamp
duty, registration fees, and incidental expenses for getting sale certificate registered as applicable as per law. 13) The Authorised
Officer has the absolute right to accept or reject the bid or adjourn / postpone / cancel the tender without assigning any reason
thereof and also to modify any terms and conditions of this sale without any prior notice. 14) Interested bidders may contact Mr.
Sudhir Tomar at Mob. No.+9198184 60101

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.
Date: 11.05.2026 For India Shelter Finance Corporation Ltd Authorised officer.
Place: PANIPAT Mr. Sudhir Tomar at Mob. No. + 91 98184 60101

@rcil

Er{:il

[——

) /) - B
INTEG COACH FACTORY, C -38 § c B
(] INTEGRAL COACH FACTORY, CHENNAI-38 & L} HDFC BANK HDF ank Limited
- a Branch : The Capital Court, Munirka, Olof Palme Marg, Outer Ring Road, New Delhi-110 067
For and on behaf of The President of India, The Dy Chiet Electrica Dated: 08,05.2026 Tel.: 01141596568, CIN L65920MH1994PLC08UG18, Website: www hafobank com_
iﬁﬁmﬂ 4 H.aﬂ'ra'lm'rc:- / Shel, integral Coach Factory, invites E-Tender for the The lollowing e-tenders are published In IREPS wabaile, Firma are requesied FDSS ESS Iﬂ” NGTICE
, e o logn o warw ireps. gov.in and quole againsl thess tendars. Manual quolabsans ; ; S iy ; ; e
i Approw. | | Tander wil not be enterisined for these tendems. Closing snd Opening tme for af Whereas the Authorised Officer of HDFC Bank Limited {?rstwhtle HDFC Limited having amalgamated with HOFC Bank Limited
Tender Mo Name of the Work Valuein | o |Closing Date tenders are 14.15 hre. Hindi version of tender notice is avalable on website by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under
. Lakns (Rs.) and Time www.icl indianrailways.gov.in the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("said Act") and in
| AL 2 i3 ) (5) e Due exercise of powers conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
EL-W-925 Pan.| PRI o, ool y QUANtIY | patertime Demand Notices under Section 13 (2) of the said Act, calling upon the following Borrawer(s) { Legal Heir(s) / Legal
Distribution / Instaliation 0308 2028 i | oaze12eg |SET OF EFT/ETB IV COUPLER  |Refer IREPS|,, ng anag Representative(s) / Mortgagor(s) to pay the amounts mentioned against their respective names together with interest thereon at
2026245212205 “:;ﬂ:lg:“ ::'.I"':" et | ts08 |36.100- at15.30 ___|PLUG AND SOCKET Webstie | the applicable rates as mentioned in the said notices, within 60 days from the date of of the said Notice/s, incidental expenses,
:“m. shing ;;m n:_ P hre. | 2 | 03281582 [FIXATION BALL JOINT 14023 Nos |28 05,2028 costs, charges etctill the date of payment and/ or realisation.
period of Six Months = = D_"}”f'"ﬁ BN JUMPER &2 CORE | o oier (REPS _ Sr. Name of Borrower(s) Outstanding Date of Date of Description of
EL-W-926 | 3 | 08201201 [326-75-043C-1 & DOUBLE END Website [<-0--2028 No. Dues Demand | Physical Immovable Property [ Secured Asset
Electrical works for P JUMFER Motice | Possession
Proposed shed of size P - 5
v et el R L ol | I | 0 el it | Now [0SR 1. |MR VIKRAM GOGIA& MRS, | Rs.28,49.755- [ 30-JULY- |05-MAY-2026 | RESIDENTIAL FLAT ON FIRST FLOOR
side of Shop C pit ' | 5 | 03201525 |SECURITY DISC 10047 Nos | 28.05,2026 PAAYAL GOGIA {Rupeas Twenty Eight | 2024 (Physical | (FRONT SIDE), WITHOUT ROOF RIGHTS
traverser in Shell Factory, Lakh Forty Nine Possession) | BUILT ON RESIDENTIAL PROPERTY NO.

. f§ | D361 983A | UNF BRACKET ASSEMBLY 207 Mos  |01.08.2024 Thousand Seven 2071, IN TP SCEHEME-1, SITUATED AT
Vireh sde for submession of offer w Shil OF VB SLE}.—PFHEEP'lFu .-ﬁﬂfﬂr |RFP5 2 Hundrﬂd :'-End Flﬁl_'l'l EEETQH'#Q. P|L|F EGL{]HT. EA”‘“H
Hindi Viersion of the above tender notification is avaitable in F | DB2BIITO | Ay Website |° 002026 Five Only) Due as on COLONY FARIDABAD, HARYANA
btk <L inchandalbans. o in 1 e s |ROLLING SHUTTER COMPLETE | . ' S0-JUNE-2024" ALONG WITH CONSTRUCTION

| & DT281848 |or MEMU COAGHES ok B it THEREON PRESENTAND FUTURE
|9 | 0120210 Z;prt'“; :N”E” IR TRLLA R OF \Sets  |03.08.2026 “with further interest as applicable, incidental expenses, costs, charges eteincurred till the date of payment and { or realisation.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

SENIOR BUILDERS LIMITED

However, since the the Borrower(s ) mantioned hereinabove has falled to repay the amounts due, notice is hereby given to the Borrower(s)
mentioned hersinabove in particular and to the public in general that the Authorised Officer’s of HDFC has taken Physical Possession of
Immovable Property | Secured Asset mentioned at Serial No. 1 in exercise of powers conferred on himfthem under Section 13 (4) of the
said Act read with Rule & of the said Rules on the dates mentioned above.

CORRIGENDUM No. 18

Comgandum has been ssuad to the following lender, Plaase check IREPS

: i . : wabsite for further datails
Having A Multiplex Theatre Complex And Commercial Centre Project At Noida

X re Comp TImere Projec e iyt nilai okt . ! . |
(Under Regulation 38A (1) of the Insolvency and Bankruptcy [P | Tenderie Eisting Vsl Medited Vinlve The Borrower(s) mentioned hereinabove in particular and the public in general are hereby cautioned nol to deal with the aforesaid
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016 L 02201214 e VR EIRY. o immovable properties / secured assets and any dealings with the said Immovable Property [ Secured Asset will be subject to the mortgage
. RELEVANT PARTICULARS EMD 207430 B4580 of HDFC
1. |Name of the coporie delitar alang with SENIOR BUILDERS LIMITED Description Modified and Additions & Deletions of Borrower(s) altention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured
IPANCINALLP No GIN: UT0101DL1896PLE0A2239 Elning and BGach Piuiss rofarTonder Secunsen J6e ki (s} | p (8)  inresp
PAN: - ARACS99204 details in IREPS wabsite :
2. |Address of the registerad office Ragistered OHica; 177, Shanti Nikestan, = 02261327 06 05 2028 11,05 2028 Copies of the Fanchanama drawn and Inventory made are available with the undarsigned, and the said Borrower(s) is/are requasted to
Nerw Dedhni - 110021 - - - - collect the respective copy from the undersigned on any working day during normal office hours.
3. |URL of webste Mot Appcabls 3 03201327 04 052026 14.06.2028
IR - ar . - : For HDFC Bank Ltd.
4. | Details of Place whers majority of fixed Assets|Plot No. 55, Block-8W, Sector-32, Nolda 4 07261329 07 .06.2028 21.05.2028 Place: DelhiiNCR Sdf
are located ___ |sdmeasuring 4332 5q. meers | § 07281314 07,05 2028 21.05 2028 Date : 09-MAY-2026 Authorised OF
5 linzialled capacity of main products! services  |Land oweg company MY's MMT o 201201 o8 08 5038 13.08 2026 utnar car
Amusement Parks Private Limited (100% - — Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

subsidiary of comarale dabjos) andarad
property devalopment agraermant wath
s Samsar Builcsrs Limitsd. The
allotrmeanty kase ol Land dwing company
was cancedsd by MDA Adharily in 1ha
year A00E and e s3id cancellslion has
baen challenged balarg Hon'ble
Allahabad High Cour wde WEIT-C Mo,
BEIIE/ 2005 and the same s panding.

Home First Finance Company India Limited B ity iyt it I)
CIN: L65990MH2010PLC240703, Website: homefirstindia.com

SALE NOTICE FOR SALE OF IMMOVABLE

: : Sl PROPERTIES
Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

B, |Quantity and valoz of main praducts/ services | Corporate Debtor had tatal revenus of As. E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financlal Assets and Enforcement of Security Interest Act, 2002 read with provise to Rule & () of the Security Interest (Enforcement) Rules, 2002
Lsolel in last financial year 45970 as per last zudited financial Wotice i hereby given to the public In genaral-and in particular to the Borrower (5} and Co-Borrower (5} a5 per column (1) that the balow described immovable properlies as per column (W) morgagedicharged o the Secured Creditor, the physical possession of which has
i statements for FY 2017-2018 been taken by the Authonised Officer af Horme First Finance Company India Limited for realization of s dues plus interest as detailed hereundar and whereas consaguent upon fadure to repay the dues, the undersigned in exercise of power conferred undar Section 13(2) of
7. |Mumber of smployess! warkmen HIL the said Act propases o realize dues by sale of the said propertyfias and it will be sold on “As |s where 187, “As is what 157, and “Whatever there 5° as described hereunder. The aucton will be conductad “On Line”, for the recovery of amouni dug from Borrower (s) and Co-
B. [Further cetais including kst avasdable financial |[May be obtained by sending an emall 1o Barrower {5) as per column (1), due to Home Fest Finance Company India Limited
s ibind ] st At Sr. | Name Borrower (s) PROPERTY ADDRESS Dateof | Demand | Dateof | Reserve | EMD | Dateand | LastDate&Timeof | Numberof
_IIE:|E. IZ!-.C.’EI}I .:r*s._cn; a.’aunl:.ue al. : . Ko. | and Co-Borrower '5} Demand Maotice Possession Price Amaunt Time of Submission Of Emd & Buthorised
8,  |Eligiility for msohution applicants under May be obfaimed by sending an emai o Nofice Amount Aucton Documents oticar
E,E[I'“:\n :-_'5|:E'||:h: |:|| ‘"‘,.E I:'EdE 5 E_'.'a“ab:e a: |h;:55n_,:|r|:,ﬂ|lﬁr5@.ﬂrra"|:um . s T e s rrs R i —— ———— T - ———————— ..--\.--_.h.-\.-. - ————tt— — :-a-.--\.-.--\.-.
10. |Last data for recesot of exprassion of interest | 26.05.2005 y | Deamond verma, Plot-AT, RESIDENTIAL PLOT NO-41 KHASRA NO-23 YOG CITY COLONY VILLAGE |05-03-2026 | 1,081,721 | 08-05-2026 1,501,000 150,100 | 10-D6-2026 OB-06-2026 TaTTaT0A41
11, |Date af Issue of provisional list of prospective |05.06.2026 ' Rama Verma, Seema SHANTARSHA PARGANA & TEHSIL RODRKEE DISTT HARIDWAR QUT SIDE NAGAR {#1am-2pm) (upto Spm)
resclution appiicants NIGAM ROORKEE Haridwar Uttarakhand-243402 Bounded by East-Way 20 fael wide West-
12, |Last date for submission of ohjections b 1006 2006 Chakroad North- Way 20 feat wida, South-Plot na. 40
_I"'I""i-"-"_ﬂi" list — : 5 Sunil Kumar, Ruby House-RESIDENTIAL HOUSE ON PLOT NO-123 KHASESA NO-714-M.SHIVAM VIHAR | 05-03-2026 1.6817.430 | 06-05-2026 2046200 | 204,620 | 10-D6-2026 (08-06-2026 SEOTORE153
13 Uaka of issue of finad sl of prospective <0.05.2028 ' COLONY VILLAGE SALEMPUR MAHDCOD-01 PARGANA ROORKEE TEHSIL & DISTT {11am-2pm) {upto Spm)
. JESOALLT JpRANs - HARIDWAR OUT SIDE NAGAR NIGAM Handwar,Unarakhand-248402 Baunded by East-
14. jDase of Issue of information memorandum, (25,06, 2026 House on plot no 124 (kawar pal), West-House on plol no 122 { House of rakesh), North-Road
EEH‘I“LLB[IEIE- |T|i1-.f:l.: and :"E'I]IJ!!EE far I"I.E-‘S{ILI'IIEIH 20fi. South-Road 208
plan to prospective resplution applicants -
15, |Last dafe of submission of resolution plans | 25.07 2076 g | T@hul kumar,Aman Plot Mo.6,Khasra Mo 85572, New Defence Colony, Village- Mahawad, Pragana &Tehsil-Dadn, | 0503-2026 | 7675920 (6-05-2026 1410750 | 141075) 10-06-2026 08-06-2028 BO5T446032
16. |Process amal i 1o submil EOI Ibve: SerearbulldersiEgmai. com Kumar,Rita dewi Disti-Gawtam Budh NagarG.B NagarUtiar Pradesh,203207TBounded by East-Road 20 {11am-Zpm) (upto Spm)
17, |Detallsof the coporate debior's reqistration  |Not Avaliable F1,Wesl-PlotNo. 15 North-Plat No. 7 South-Plot No. 5
stailis a5 MSME 4 | Ankit Kumar Babila Devi | Plot No.-56, Khasra No.163M, Green Residancy-2, Pall Road, VillageTilapata Karanwas, | 05-03-2026 | B89, 112 06-05-2026 1,260,000 | 126000 10-06-200% 0B-06-2026 OG5 Ta4B052
Sdl- ; Pargana, Tehsil-Dadn,.GE Nagar, Littar Pradesh, 201311 Bounded by East-Plot No. 55, \Wesi- [Ham-2pm) (upbo Spm)
VIVEK BANSAL Plot No, 57, Marth-Plot No. 8, South-18 Ft. Road
Resolution Professional
For Mis Senior Builders Limited g | Vishal Nisha Chauhan RESIDENTIAL HOUSE ON PART OF NO-64 KHASRA NO-1460 WARD NO-58 SITAPUR | 03-01-2026 1842550 | 13-04-2026 1836000 | 183,800 10-06-2026 0B-06-2026 TATTS704419
|BEI Reg, No.- IBEIIPA-OMIP-P-0475/2018-2019/1 2240 " | Lalita Rani VISHAL ENCLAVE VILLAGE JWALAPUR PARGANA JWALAPUR TEHSIL & DISTT (11am-2pm) {upto Spm)
Communication Address: SYNERGY INSOLVERCY PROFESSIONALS LLP HARIDWAR IN SIDE NAGAR NIGAM HARIDWAR, Haridwar, Uttarakhand, 243404 Bounded
SC0-134, 2nd Floor, Feroze Gandhi Market, Ludhiana-141001, Punjab by EAST-PART OF PLOT NO-63, WEST-PART OF PLOT NO-64, NORTH-RASTA 18 WIDE,
Diate: 11.05.200% Emall For Correspondence: ibe,senborbullders@gmail com SOUTH-LAND OF OTHERS.
Place: Nolda Email; Registerad with IBB| - irp,vivekbansalca@gmail. com TR = — m— T e—— = e e e
& Rakhi - Lalit Kumar Plot N 1B, Khasra Noo145, Village-Roja Jalalpur, Dadn, Gautam Budh Magar, Uttar | 03-01.2025 | 1,303,008 | 09-04.2026 2041, 740 | 204974 10-06-2026 0B-06-2026 BOSTL46032
' Pradesh, 201009 Bounded by Morth-Plot of Rahul, South-Road 97t Wide, East-Plot of Bharam {11am-Zpm) {upto Spm)
Singh. West-Plot of Mangsal,
E-Auction Service Provider E-Auction Website/For Details, Alg Mo: for depositing Branch IFSC Mame of
Other terms & conditions EMD/other amount Code Beneficiary
Company Name ; e-Procurement Technologies Lid, (Auction Tiger). hitp:iwww homefirstindia. com S12020036268117- UTIBOOG0E95 Authorized Officer,
Heip Line No .:079-35022160 / 142/ 182 Contact Person ;: Ram Sharma -3000023297 hitps:homefirst, auchontiger. net Home First Finance Company India Limitzd - Home First Finance Company
a-Mail id : ramprasadifiawctiontiger. net and support@auctiontiger net Axiz Bank Ltd., MIDC, Andhari East. India Limited
Bid Increment Amount = Bs, 10,000/-, The sals will be dong by the undersigned throwgh e-auckon platform provided &t the Web Portal (htips:homelirst auclionfiger.net). E-Aucton Tender Document confaining onling e-auchon bid form, declarafion, General Terms &
Conditions of onfing auclion sale are available at Portal Sie. To the best of knowledge and information of the Authorized Officer, there i no encumbrance on the propertes. However, the intending bidders should make their oan independent inquiries regarding the
encumbrances, lith of proparty’ias pul on auction and claims/ ights/ dues/ affecting the property, prior 1o submitling their bid. The e-Auction advedisement does not constitute and will not be desmed 1o conslitule any commitment of any represantation of Homa First. The
property is being sold with &l the &asting and fulure encumbrances whether known or unknown to Home Fiest, The Authorised Officer’ Secured Creditar shall not be responsibla in any way for any third-party claims! rights’ dues. The sale shall be subjec! o nidesiconditions
prescrsed under the securifzation and Reconsiruction of Financial Asssts and Enforcement of Security InterestAct, 2002, In case of any discrepancy English Version ofthe Noftice will be treated as authentic,
STATUTORY 30 days SALE NOTICE UNDER THE SARFAESI ACT, 2002 I
The borrowen guarantors are hereby nofified to pay the sum as mentioned in the demand notice along with wplo date interest and ancillary expensas before the date of e-Auction, failing which the property will be auctioned! sold and balance dues, if any, will be recoversd with
interest and cosd
Dafe: 11-05-2026 Place; NCR, Westem UP =igned by Authonzed Dfficer, Home First Finance Company Indez Limited

epaper.financ:iaiexpress-.cun‘ ® © New Delhi
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Affle 3i Limited

ifarmeriy known as Affle (india) Limited)
Registerad Office | A47 Lower Grodand Floor, Hauz Khas, OF Amar BEhawan, Mew Delhi -110018
(P} 0124-4588748 (W) www. affle.com, Email; compliancei@afiie.com, CIN: LESSO0DLISIFLCADETTZ
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NILACHAL REFRACTORIES LIMITED

CiN: Lags380R 157 7PLCO00T 35
Registared Office: Piot Mo. 598/5889, Kedamath Apartmant, Mahatir Magar,
Lewis Road, Bhubaneswar — 751002, Odisha, India;
Tel. Mo.; +31 8018495262,
Email |D: caf@nilachal in; Website: www nilachal.in

NOTICE TO SHAREHOLDERS — REMOTE E-VOTING

Motice 5 hereby given to the sharsholders of Milachal Refractordss Limited

("Company’} that pursuant o the provisions of Seciion 108 end Section 110 of the
Companies Act, 2013 read with the appiicable Rules made thereunder and Reguidation
44 of the SEBI (Listing Obligations and Disclosure Bequirements) Regulations, 2015,
the Company has provided remobe e-vading faciity to is members In respect of the
Special Resolulion for approval of voluntary delslng of equity shares of the Comparry
from BSE Limited and The Calcutla Stock Exchangs Limied

The ramobe e-voling facility commenced on Sunday, April 26, 2026 at 3:00 AM. (I5T)
and shall rermain open Ul Monday, May 25, 2026 at 500 P.M. ([IST]. Therealter, lhe
ramobe a-woling module shall be disabled by Malional Secuntias Deposdory Lirmiled
1“MS0L") and vofing shall rot be alfowed beyond the said dale and fime.

Membsrs holding shares &lhear in physical form or in-dematerialized fosm as on the
cul-off date 1.e. Friday, April 17, 2026, ars entitled bo cast their vobes electronically,
The Molice alkong with the Explanatory Statement has already bean sent to the
sharsholders and is also available on the websile of the Company and an the websita
of NEOL &t hifps:ihwww evaling.nsdlcom. The sams js also available on the websites
of BSE Limited and The Caloutte Stock Exchange Limited,

Any person who scguees shares of the Company and becomes 8 member afler
dispatch of the Molice and hodding shares as-on the cut-off dete mey abtain the login
credentiats by following the instructions menticnsd in the Nofics,

in case of any quenesignevances retating to remofe e-voling. members may refer
to the Freguenty Asked Questions (FAQS) and e-voling user manual available at
www ewaling redl com or contact N30L at the designated helpline

The resulls of the remate e-voding zhall be declarad on or before Tuesday, May 26,
2026 and the same shall be displayed on the website of the Company, NSDL and
communicated 1 the Stock Exchanges

For Hilachal Refractories Limited

Sdi-
Wimal Prakash
Direcior

Cate: May 09, 2026
Place: Bhubanaswas
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EXTRACT OF STATEMENT OF AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND FINANCIAL YEAR ENDED MARCH 31, 2026
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Quarter ended | Quarter ended | Year ended Yoar gnded

Particulars March 31, 2026 | March 31, 2025 | March 31, 2026 | March 31, 2025
{Audited) {Budited] (Audited) {Auidited)
Total Income T.456.50 6,211.61 27 81558 23,600.73
Profil before exceplional tems and fax 1,480 14 1,23B.50 558667 4 67637
Met profil for the periods / yvears 1,195.14 1,030.65 4 548 .51 3,818.69
Total comprahensive income Tor fha
periods ! yvears 226368 1.06342 6,665.00 414387
Faid-up equity share capital
(face value INK 2/- per equity share) 281.20 280.71 281,20 280.71
Diher equity for the year = = 36, 240.53 23,183.86
Earnings per equily share
iface value INR 2/- per aquity shara)
Basic: 8.51 7.35 32.38 27,23
Dituted; B.44 ¥ oo 32.32 2719
Motes ;

1. The above results have been reviewad by the Audil Committes and approved by the Board of Direclors
al its meeting held on May 09, 2026, The Siatutory Audilors have expressed an unmicdified audit opinicn on

these results.
2. Key standalone financial information:

Quarter ended | Quarter ended Yaar anded Yaar anded

Particulars March 31, 2026 March 31, 2025 | March 31, 2026 | March 31, 2025
(Ao et [l el {Aueiied) (A ueibed)

Tolal income 238108 2 041.52 933949 1. 7T0.28
Met profit for the periods | years 375.36 308,35 1,'3.:.1-9.1 B 1,154.94
Tolal comprehansive income Tor the
pariods / years arE.31 307 42 1.338.13 1,153.23

3. The above |s an extracl of the detalled format of the quanardy financial results filed with the Stock Exchangas
under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requiremenis) Regulations, 2015

as amended.

Tha full format of the quartarly financial resulls are available on the websites of stock exchange, www.bsaindia.com
and www.nseindia.com and on the website of the Company i.e. www.affle.com. Scan the OR code below to view

lhe results on the websile of the Company.

By Order of the Board
For Affie 3i Limited
Sdi-
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Place : Gurugram
Date : May 09, 2026

Anuj Khanna Sohum

Chairperson, Managing Director & Chief Executive Officer
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